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PRE-OFFER ADVERTISEMENT AND CORRIGENMDUM TC THE DETAILED PUBLIC STATEMENT UNDER REGULATION 18T IN TERMS OF
SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL ACQUESITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011

This Pre-Offer Advertisement cum Corrigendum lo the Detailed Public Stalement i3 issued by Swara] Shares and Securliies Private
Limited, the Manager to the Offer, on bahalf of Mr. Ravi Omiprakash Agrawal, the Acguirer abong with MU's Ravi Omprakash Agrawad HUF
[PALC 1), Ms. Amita Ravi Agrawal (PAC 2, Mr. Hiraj Omprakash Agraval (PAC 3], Ms. Sanchiti Niraj Agrawal {PAC 4], Mr. Dhiraj Omprakash
Agrawal (PAC 5), Ms. Rupali Dhiraj Agrawal (PAC B}, and Mr. Suraj Dmprakash Agrawal [PAC T), collectively referred Io as the Persons
Acting in Concert with the Acquirer, for acquisition of up to 2,15.47,188 {Twa Crares Fifieen Lakhs Forty-Seven Thousand One Hundred
Eighty-Eight) fully pald-up equity shares of face value of ¥ 3,00/- (Rupees Three Only) each, representing 26.00% (Twenty-5ix Percant)
of the Expanded Voting Share Capltal of Rajasthan Gases Limitad, at an Offer Price of 79,25 (Nine Rupees and Twenty-Five Paise
Only} per Offar Share, payable in cash, to the Public Shareholders of tha Target Company, in accordance with the provisions of
Regulation 18 (T} of SEBI (SAST) Regulations {'Pre-0ffer cum corrigendum to the Detailad Public Staterment Advertisement’).

This Pre-Offer cum corrigandum to the Detailed Public Statement Advertisement is fo be read in conjunction with the a) Public
Announcement dated Saturday, January 08, 2024 (Public Announcement’), (b} Detailed Public Statemeant dated Thursday, January 11,
2024, in connection with this Offer, published on behalf of the Acquirers on Friday, January 12, 2024, in Financial Express ([English
Daily) (&1l India Editions), Jansatta [Hindi daily} (&1 Editions), and Mumbai Lakshadesp (Marathi Daily) (Mumbai Edition) ["Datailed
Public Statement’], (¢ Draft Letter of Offer dated Friday, fanuary 19, 2024 filed and submitted with SEBI pursuant to the praviséons of
Reguiation 16 (1) of the SEBI (SAST) Regulations {'Draft Letter of Offer’), (d) Letter of Offer dated Friday, April 05, 2024, along with the
Form afAccaptance-cum-Acknovwledgement {'Letter of Offar’), (o) Recommendations of tha Independent Directors of the Target Company
which were approved on Monday, Apnil 15, 2024, and published in the Newspapers on Tuesday, April 16, 2034 Recommandations of
the Independent Direclors of the Target Company®) (the Public Announcemaent, Detailed Public Statemant, Draft Latter of Offer, Lothar
of OHer, Recommendatlons of the Independent Directors of the Target Company are hereinafier collectively referred to as "Offer
Documents') issued by the Manager on behalf of the Acguirer and the Persons &cting in Concert,

Public Shareholders of the Target Company are requested to kindly note the follawing;
Far cafalzed farns wsed haremalfar, pleass mifar fo e Cavagraph | fitled a5 Deflsiions and Ahtbrawalions' or page 7 of Iy Ledfar of Offar.
A, OfHer Prica

The Offer is Delrg made ab a peice of T9.250. (Nine Rupees ang Twenly-Five Paise Only) per Offer Share, pavable in cashand them has
bean no revigian in e Offer Price

B. Recommendations of the Committee of Independent Directors
A Cormnmitiea of Indepandent Direciors of the Target Compeny comprising of M. Gawi Bhags!, Independant Director a5 the Chairperson
of fha independent Directors Committee, and Mr. Pradeep Kishangopal Mundra, mambsar of the of the Independant Direciors Comemites
approved heir recommandation on the Cifar on Monday, April 15; 2024, and the said was peblished n the Mewspapars an Tuesday,
Aprl 16, 2024, The IDC Members are ol the opinion thal the Ofer Price o tha Public Shambolders of 1he Targel Company &5 fair and
reasonable and |5 in ing with SEB| (SAST) Regulations, Public Shareholders may, therefore, indepandently evaluate the offer and iake an
Irfiormied decision

G, Other defails with respect to Oifor

1. Thiz Offeris not a competing ofer in termes of Regulstion 20 of the SEBI {SA5T) Regulsfions. Themr has besn no competitive bid todhe Offer

2. The Letter of Offer has bean dspatched to the Publc Sharehoiders of the Tanget Compeny whosa names aopear an Tuesday, &pnl 02,
2024, baing the |dentified Dale, on Wednasday, April 10, 2024, heough electronic mode 1o &8 the Public Sharehoiders whose e-mail
atdresses had baen registared with tha Dapositories Tarpat Campany. and . through ragisbared post’ spsed post bo those Public Shareholders
who have naot registered thair a-mail addre=ses wilh tha DeposilonasTangel Compary, ar whaosa Email Addresses e inactva

3, The Draft Ledter of Offer dated Friday, Jenuary 19 2024, was fled and submitbted with SEBI pursusnt to the provisions of Regulaton 16 (1)
of the SEB] [SAET) Regulatons, for its Chsenalions. In pursuance of which &l the observations recsived from SEB| wde letier bearing
reference number. BEBI Observation lefter bearing reference number 'SEBIHOVCFDVRACIDCR-Z/PIOW/ 12528/2024" dated
Thursday, March 28, 2024, duly In ferms of Reqgufalion 16 (4) of the SEBI [SAST) Begulations upon submizsson of the Draft Letter of Oifer
are duly inconporated in the Lefier of Offer. Thene hayve been no ofher materig changes in refationio the Offer, as otherssse disciosad inthe
Lefter of Offer

4, Pleasa noba that a copy of iba Lalbar of Offer 15 also avaiiable and accassdle on the webstes of SEBI al s sabe.gowin, tha Tangsl
Company at www raiasthanoasesitd.com, the Registrar to the Offer at www purvashare.com, the Manager fo the Offer at
W swianajshares com, and BSE Limited at wa beeinga com, from which the Pubiic Shareholgers can downleadiprin Be same

0. Instructions for Public Sharehalders

gl  Incase of Equity Shares are held in the Dematerialized Form; The Fublic Shaeholders who are helding Equity Shares in eleciroms!
demabarializad form and who dasire b lendar ther Equity Shares in fhis Oller shall approach el raspaclive Salling Broker Indicating bo
'|-l:llr Salling Broser the delails of Equiy Shanes thal such Public Sharehoider inlands to lander in thes Oifer. Public Shareholdars shoukd

tendar their Equity Shares before marked hours close ondhe fast day 'of the Tendering Parigd, For further ifarmation, kindy refer o the

F'ar.agnaprl 815, tlled s Procediie for fendering Equily Shares held in Dematerafized Fom' an page 42 of the Letler of Offer

By In case of Equity Shares are held In Physical Form: As per the provisions of Reguiaton 20{1) of he SEBI (LOOR) Regulaticns and
SEBI's press releass dated 3 Decernber 2018, beanng reference no, PR 4972018, recuests for transterof secwibes shall not be processed
unkess the secunties are held in dematerisized form with & depositony with efiect from 1 Apal 2013 Howewsr, in acoordance with the
circular issued by SEB] beering refarence number SEBIHOICFDUC MO/ CIRPR20200 144 deted 31 July 2020, sharshoidens holding securibies
in physacal farm ane allowed ba larder shanas & an opan after. Such tendaring shall be as per tha provisions of tha SEBEAET ) Reguiabars,
Accordngly, Public Sharehoiders holding Equily Shanes aphysscal Torm as wal are ebgibia: fo lander thes Equity Shanss inthis Qffar as
per ihe provisions of the SEBI (SAST) Regilations. Public Shareholders who are holding Equity Shares in physical form and infend t2
participate in the Crifer will e reqused to approach thelr respective Selling Broéeralong with the complele set of documents for venfication
procedures to be cemied ouf, including thie i) anginal share cadificatals), (8} valid share irensfer form(s), i.e. Form 5H-4, duly filed and
signed by the transfenors (e, by all registared sharehokders in sama croder and &s per the specimen signatures registered with the Targal
Company) and duby wilnessed ol the approprate place, (i) self-allested copy of fe shareholder's PAN Cand, (i) Form ol Acceplance
duly completed and signed in accordance with the insiructions contained theren, by solefoind Publc Sharehoklers whose namels)
appesrs on the shame cadificate(s) in the same orer in whech they hold Equity Sheres, end (v) any other relevant docwmends such as
power of Btlomey. corporate suthonizaton (including beand resolution'specimen sigrature), notenized copy of death certificate and auccession
carlificale or probaled will, iIf the onginal sharehtider has deceased, eft.. &5 applicable. For fudbar infomalion, kindly raler fo the Paragraph
.14, filled as Procedwe fof tendariig Equity Shanes bald in Physical Form” on page 41 of the Lalier of Offer

t| Procedura for tendering the Shares in case of non-receipt of the Letter of Offer; Public Sharsholders who have acquired Equity
Sheres but whose namas do not appaar in the records of Deposiories on the antified Dale, or unregislared cwners or thosa who have
acnuired Equity Shares after the Mentified Dade, or fose who have nol mceived (he Letler of Offer, may also: parlicipate in this Cffer, in
case of non-receiplof the Letter of Offer, such Public Sharehaokiers of the Taget Company may download the same from the SEBI websie
dwww 52hi,poving ar piotain-a copy of the same from e Registrar io ihe Offer on providing swtshle documentary evidence of holding of
tha Equity Shares of the Target Comparmy Allemaively, in case of non-recaipt of the Letter of Offer, shareholders haolding the Equity
Shares may partcpale in fha Offer by providing thewr application in plain paper in wriling signad by all sharehaldens), staling nama,
address, numbar of sharas hald, chenl I rumbar, OF rame, OP |0 nunber, number of sharas tendared and othar ralevanl documands,
Such Public Bharehoklers have to engure that thesr order 5 enfered in the electronic platform 1o be made avallable by Stock Exchanges
bedore the closure of the Offer, For furthes Information, kindly refer fo the Paragraph 217, titled ag. Progedure for fanglerdng Eqidly Shares
i case of man-receipl of Lafler of Offsr on page 43 of the Leffer of Cifer.

E. Stalus of Statutory and Other Approvals

Az of dede, o the best af the knowleage of the Acouirer along with PACs, na sistuiory soprovals are requared far the Offer axcepd as
martioned in the Letbar of Ofer. Far farther infarmation, kindly refer 1o e Paragraph B398 iSed a5 Slalulory Approvals aad condiions of
ihe Cffor’ al page 37 al Lalter of Qilfar
F.  Procedura for Acceptance and Seftlemant of Cifer

The Qpen Offer will be implemented by the Acguirer along with PACS, through Stock Exchange mechanism made avallatle by BSE
Limited = the fom of saparate window {Acguisibion Wirdow') a5 providsd under the SEBI [SAST) Reguations, SEBI circulsr bearing
referance number CIRCFDPOLICYCELLMA2015 dated 13 Apnl 2015, &5 amended read along with SEBI Cicular CFOMCRZCIRPS
2016131 dabed 9 December 2016, ag amended, and SEBI Gircutar bearing number SEBVHNCFIVDOR-INCIRIPZ021/815 dated Awgust
13, 2021 issued by SEBI. A% per SEBN Circufar beanng number SEBIHINCFDDCR-INCIRIPEAZ 1615 dated August 13, 2021, a llen
shall be marked against the shares of the shareholders paricipating in the tender offers. Upon findisation of e enitlemen, only accepted
quantity of shares shall ba debited Trom the demat account of the shasehalders. The llen marked agarst unaccepied sharss shall be
released. The detsiled procedume for tendenng and setllesmant of shares under the ravizad mechanism is specified undar the Paragraph
A illed as Procedus for Actapdavice and Satiement of the Offartan page 3% of the Lelier of Cifern

G. Revised Schedule of Activities
Schedule of Activithes

Tentative Schedie of Activities | ACTUAL SCHEDULE OF ACTMITIES

{Day and Date] (DAY AND DATE)
Splurday danuary 06, 20054 SATURDAY, JANUARY 08, 2024

o’ Bt et ettt W O L0 el ittt ol L e e o

Friday, January 12, 2024 FRIDAY, JANUARY 12, 2024

| Issue date of the Public Annauncerment .
Publication date of the Detailed Public Stalement in
the Mewspapers
Lag! date for filing of the Draft Letier of Crffer with SEBI
Lagl date for publc armouncerment fr-a competing offers)d
Last Date for recept of comments Trom SEBI on the
Draft Letter of Offer will b recaivisd
Identfigd Lhabe”
Last date for o despalich of the Latier of Ofter b the
Pubic Sharehalders of the Terget Company whose names
appear on the regster of members on the Identified Dage
Lasi dabe by which o comereiles of the independant
directars of the Target Company &= required o gee its
recammendation to the Public Shareholders for this Offer
Lest date for upward rewision of tha Oifer Prce and [ or
thi Ciifar Siza
Last data of pubdcation ol apaning of Ofer pulblic
annuncemant m he Newspapers
Date of cormmancemant of Tendering Pesiod
Date of cazing of Tendering Penod
Lazi date of communicating the majection’ acceptance
and complation of payment of consideralion or refund
ol Equily Shares o the Public Sharehalders@
1 o elardly, dhe aclicons sef o atovd gy be campladed priar io thair cormasnanmng oses sidved I complignce with e SEET (SAST) Regqu'aiang
#Thare has bewn no compating offer
*laartifiad Dada /s anly for the purpass of dederminidg the pames of the Pyt Sharsholdars to whant the Letter of Offer wowd be sand, AN fie pubie
sharehoiders (registersd or uoreglstansa) of the Eqully Shaves (aucepl the Acquirers-and the promotens) are eligihle fo partisiate i this Offr say tme
hafang te closune af this Offar
H, Documents for Inspection
The copias of the following docurmenis will be avallable for Inspechan &t the prncipsl place of business of the Manages o the Offer, Swars
Sheres and Securities Privale Limited, located af Unit No 304, A Wing, 215 Asium, Courtyard Mariol, Andberl Esst, Mumbai- 400053,
Maharashira. India on any workeng day between 10:00 a.m. [Indian Sdandard Time) and 5:00 pom. {Indien Slandard Time) dunng tha
Tendering Pamad commencing froem Friday, Aprll 19, 2024 o Friday, May [3, 2024 . Further, in lghtof SEBI Circuar SEBI'HOYCFONDCRZ!
CIRPIRZ0ENN 33 dated July 27, 2020, read with SEBI Circular SEBFCIRICFDDCENCIRPE0ENES dated May 14, 2020, copies of the
$ollowing documents will be availiable for inspechion 1o the Public Shareholders electonically duing the Tendering Perod. The Public
Shereholders interested o inspect amy of the fokowing documents can send an email from thelr regitersd emailHds {incleding sharsholiding
dedails and suihority letier in the event tha PubEc Shersholder is & corporete body) with 3 subject ling [Bocuments for Inspechon -
RAMGASES Open Offer’], to the Manager to the Open Offer a1 takeovenfswarajshanas.com; and uoon recell and pracassing of the
racaivad reguest, dD‘BSh can be provedad fo the mspechve Public Shambolders for elaclenic inspedtion of dotuments. For furihes
irfrmsation, kirdly refer to the Paragraph 11 Wled a5 Tocuments for Inspection’ on page 50 of the Leter of Offer
Tha Acquser alorng with his PACs accapl full responsibilly for the information contained in fhis Pre-Offar cum Comgenduen b the Delailed
Public Stabament Adverisement (other than such nformaton as has been cbtained Trom public sourcas of provided by or retating o and
corfirmed by the Targel Company),-and undertake that they ane aware of and will comply with 1heir obigations urder the SEBI (SAST)
Regulations inrespact of this Open Offer. The Acquirer aleng with his PACs will be saverally and jantly responsibie for ensuring compliancs
with the SEBI [SAST) Requations, The persons sigring this Pre-Offer cum Comigendum io the Detailed Pubfic Statement Adverisemenl
an behall of b Acguirer alang wilk his PACS have bean duly and legally suthonzed %o sign s LeSer of Ofes
Thig Pre-0Offer Advertisement and Comigendum 1o the Detsled Public Statement will 850 be aecessible on the wehsites of 2EEI al
wareisedi godin, the Targel Company at waw rajasthangasesitd com, the Registrar o the Offer &t s purvashare com, the Manager to

tha Offar al www swaraishares.com, and BSE Lmitad 2% www.bseindia.com
Issued by the Manager to the Offer on behalf of the Acguirer and PACs

SWARAJ

EHARES 4 SECSUTIEE AT LTD

Emra] Shares and Securities Private Limited

Ui Mo 304, & Wing, 295 Atnum, Nesr Courtyard Mamot, Andben Easl, Mumbai - 400083, Mahareshima, India
Talephone Number; +31-22-03649550

Email Address: lakeoveniiswarajshares.com

Investors Grlevance Emall Address: invesioe relatonsi@swaraishares. com

Webabte: www swarajshares, com Contact Person: Mr. Tanmoy Baneree’dds, Pankita Patal
SEBI| Registration Mumbar: INMIOD 2580 Valdity: Permananl

FRIDAY, JANUARY 19, 2024
MONDAY, FEBRUARY 05, 2024
THURSDAY, MARCH 28, 2024

Friday, January 19, 2024
Monday, February 05, 2024
Movday, Februare 12, 2024

TUESDAY, APRIL 0Z, 2024

Wianasday, February 14, 2024

Thursday, Febmany 22, 224 WEDNESDAY, APRIL 10, 2024

Tuesday, Februsry 27, 2024 TUESDWAY, APRIL 16, 2024

Wednesday, Februsy 28, 200 THURSDAY, APRIL 18, 2024

Wednasday, Februay 28 2004 THURSDAY, APRIL 18, 3024

Thursday Fehrisan 28, 2024
Thiradsy, Mamh 14, 3024

FRIDAY, APRIL 19, 2024
FRIDAY, MAY 03, 2024

Moviday, Aprd 01, 2024 FRIDAY, MAY 17, 2024

On Behalf of the Acquirer and PACS

Sadi-
Diate: WWednesday, Aol 17, 2034 Ravi Omprakash Agrawal
Place: Mumbai Acguires

PRE-OFFER PUBLIC ANNOUMNCEME i ]
[SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS| REGULATIONS. 2011 FOR THE ATTENTION OF THE EQLNTY SHAREHOLD

SPRINGFORM TECHNOLOGY LIMITED

ClM: L5110 ‘TIHH1‘I"'-'F'LI I'1-I"
Ragisterad office: 5B, Dudhia Industrial Estate, 2
Telephone Moo 022-ZB4E80E9, Email 10 =

{ OPEN OFFER FOR ACQUISITION OF 13,000 (THIRTEEN THOUSAND ONLY] EQUITY SHARES OF ¥10 EACH FROM THE SHAREHOLDERS OF

| GPRINGFORM TECHNOLOGY LIMITED (HEREIMAFTER REFERRED TO AS "TARGET" OR "TARGET COMPANY™ OR "SPRINGFORM™) BY MR,
' AMANDEEP SBGH, MR, PARANLIEET 5INGH CHHABRA AND MRS, AMARJEET HALUR SACHDEVA (HEREIN AFTER REFERRED AS " ACQURERS")
1 PURSUANT TO AND N COMPLIARCE WITH REGULATIONS 3(1) & 4 OF THE SECURITIES AND EXCHANGE BOARD OF INDIA {SUBSTANTIAL
| ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011, AS AMENDED (*SEBI (SAST) REGULATIONS"),

| This Pre-Offer Advertisement and Corrigendum ta the Detalbed Public Stalement s being lssued by Fintellectual Corporate Advisors Private
| Limited [Manager to the Offer’). for and on behalf of Mr. Amandeep Singh, Mr. Paramjeet Singh Chhabra and Mrs. Amarjeet Kaur Sachdeva
'i “Bequirers') pursiant to reguation 18{7T) o Securities and Exchange Board of India {Subsiantial Acquisition of Skares and Takecvers| Regulations,
2011 as amended ['SEBI(SAST) Regulations.’], In respect of the Dpen Offer to acquine 13,000 (Thiresn Thousand Only) Equity Shares of T10-each
nT Springfarm Technalagy Limited (hersinafter referred to a5 "Target” ar “Target Company” or “Springform”) representing 26,00% (Twenty-3ix
Pemenl:| of the Voting Share Capital of the Target Company. The Detalied Public Statement |"DFS") with respect to the sforementionad offer was
puhﬁshal:l in afl editions of the Financial Express (English) and Jansatta (Hindi) and Pratahkal {Marathi) at Mumbai (being the place whare tha Stock
| Exchange ks situated) on Friday, January 19, 2024,

| THE SHAREHOLDERS OF THE TARGET COMPANY ARE REQUESTED TO KINDLY MOTE THE FOLLOWING INFORMATION RELATED TO THE

| OFFER

| 1. TheOffer Prica = T200.- {Rupeas Two Hurdrad Only) per fully peid-up Equity Share. The Gffar price will be paid in Cash in acoordance wilth Regulation
H1)ia) of the SEBA (SAST) Regulafon, 2011 and subject fa 8rms and conditions mentianed i PA e OFS end Letter of Offer. Thens has been o revision
in the Offier Price

| 2. The Commistes of Indeperdent Cirectars (harsingfar relermad to as “IDCT) of the Targat Company recommendead that fie Cfer Proce of T200- (Rupess
Two Hundred Only| per fuly paid-usp Equily Share is Ferand reasonable and s inline with SEBI {545 T) Regquiations, 2011. The récommandalion of tha BDC
was published on Apdl 16, 2024 inak edtons of the Financlal Express [English], Jansaita (Hindi) and Pratahial (Maashiyal Musnbal [being lhe place whans

| theStockExchange s situated). Public Sharehoiders may. thensfore. ndependently evakiata the offer and take an informed decsion.

| 3. The Offe s ned o competing |:-*‘.-.a.| Inberms of Regulation 2 of the SEBHSAST| Requiations: Further, (hene has been mo compedtilive bid o thisOffer

| 4. The Letler ol Offer {including Formn of Acceplance cum acknowledgement) (hereinalber caliachivaly refarred to 2s "Letier of Offer”) dated Agril 05, 2024, was
maked on Aprd 10, 2024 through slectroris means tooall the Publc Sharemakders of the Target Company whosa e-mal ids are ragistered wih the

Daposianas end Lor the Terpel Company, end the physical copess were dispatched on Apnl 10, 2024, {o all tha Pubdic Sherehaldess of the Targed Company

whi arg halding Phvscad Equly Shames and noneemail regestoned sharebaklens o5 appeansd in s Ragister of Membars on dgnl 02, 2024, {'Identified

Date')

J. 3. TheLetler of O8ar is alsoavalable on SEBI s wabsibe [wwy sebi goyin) and is avedabls on fe Managar o Offer's websba (e Inlellechualadvson com)
and e Shareholters can alsa appdy by downloading the foem of acceqtanee fom e websites ag menfoned above
f. Publc Shamehoiders ana raguined ko medur ba the Sedbon filked "Praceduna bar Acceplanca and Setllemant” al page 23 of fhe Ledler ol Cler in ralation b inli

alig, the procadize for tandarng ther Equily Shases in the Dpen Ofer and are required ta adhare to and follow the pracedurs outlined therein. Asummany o

proceduse for tlendaning Equily Shares 1 tha Coen Offer s 2aboul below:

& InGageof Equity Shares hebd In demateriabized form;: Public Sharehilders wha desing b benckar i Equty Shares in he dematarialioed form undar
the Ofar wnuld have tordao 2o thirouoh their respactive Selling Brokers by giving the details of Equity Shares they imend o lender urder the Offer and ag
per the pracedurs spaciliad in paragraph 8.2 ol the Ledter of Offar,

k. Incase of Equity Shares held in physical form: Public Shanehaiders kakding Equily Shares in physical (oem miay participate in e Open Offer thiough
fheirrespeciva Saling Broser by providing therelevantinformation snd documents &s mantioned in paragraph B3 ofhe Letterof Offer slongraiih FomSH-1.

C. Incase of non-receipd of the Latber of Dffar: Public Sharehaldesrs may (1) dosnload e same rom fe SEBwobsita {wais sebi gowin) and can apply
by wiging the same; o (i) chialn g phvsical copy of the same from fhe Registrar b the Offee an peouiding sutable documantany eddence of halding of tha
Equity Shares. Atarmaiealy, such Public Shareholders can downtioad tha saft copy of the Lettes of Offar from the SES| website waw sabi.gav n as well
a5 Tram the Meanager ko the Offer webshe waany Tnlellechualachvisons com, Alermatively, in case of non receipd o fhe Leter of Offer, Pubiic Zhare hoklers
hoidng lha Equity Sheres may paricipale in the Opan Cffar by praviding their applicagion in plain papar in wnidng sigred by gl shaneheldans), siating
narme, address, numbar af shares hedd, dient |0 numbar. DP name, DP 10 numbar, rumbar alshares. beng andeced and othes nalavant documents as
mentioned In the Letter of Ofar. Such Pusilc Shareholders have to ensurs that thedr order is antarad inthe alectrerss piatfonm b be mide avallabéa by
BSE bedars the Offer Clasing Dale.

| 7. The Draft Lefar of Ofar wag subemitted B SEBE on January 28 3024 In accordance with Sequlation 1609 of the SEBI (SAST) Reqdations, 2011, All
chsarvalions from SEBA via lathar number SEBFHCYCFOUCFD-RAC-CCRPOW 20240124321 dated March 28, 2024, which was recaivad on March 28,
P4, b bigen duly incorparated in e Leiar of Offer, according io Regulaton 1604) of he SEBHSAST) Begquatons, 2011

| 8. There have bean na ofher matenial changas in relafion to the Ofer, since Be date-of $he Public Anrouncament on January 12, 2024,

| disckiged inthe RS and the Letter of Ofer

| 9. - Az ol the date ol this Offar Dpening Public Snnouncamant, no statubory approvals were requirad by the Aoquirers b completa Bis Offer, Howewvar, in casa of
arny stafulony approvais being reguired by the Acquirers af @ kater date befare the cosure of 1he Terdering Period, the Offer shail be subject o -all such
sletutory approvals and the Acquinar shall make the necassany spplications for such approvals

| 10. Revisad Schedule of Acilies

sava 35 otherwiza

Criginal Schedule of
Activithos Day and Date

Revised Schedule of

Tentative Schedule of Activities Activities {Day and Dute|

| Dl ol the Public Anrunoemant rrliy, Janusy 12, 200 Fritay, Januaty 12, 201025

| Dl of publication of ke Debyled Publc Slatment Friday, Januaey 19, 2024 Friday, Januany 19, 2024

| Laest data af s af e drall Laltas of Ofar wath SEE Morday, Januany 29, 2024 Mond iy, January 28, 2024

La=t dalw far 8 Compatey) Oiar Monday, Fabruary 12, 2024 Monday, Fabruary 12, 2024

| Le={ data far recaipt of commants fram SEBY on the Drafl Latber of Offar
{ i the event SEBI has nal 2ought clarification ar addilianal nfermalicn
| ram the Mansger ko tha Offer)

Tuasday, Feruary 20, 2024 Thursday, March 28, 20244

| Idenlified Date® Thursday, February 22, 20024 Tuescay, Aprnil 02, 2024

| Lest date by which Letter of Offer will be dispatched to the Sharsholdars
LF'S. date I:ngI which &n |n|:|ere'1ment committes f the Board o

Thurzday, Fabyuary 28, 2024 Wednesday, April 10, 2024

'-.h:ma-.' March 04, 2024

e —————————————— i i

Tuescay, Apnl 16, 2024

Lass *Ia‘.e far e -au‘.g Iha G-I’Fer Prce If]ﬁ‘F-r E-pe TI..F"\."lﬁ:r' March 08, 2024 Tusday April .E ..-!l;].r-i

i Advermigement of Schadula of Actiilies for I::lpen Offar siahus of stahdony

| ared CEREr FpproyEs in Newspe per Wisdnesday, March 06, 3024 Treirsaday, Apell 18, 2024

| Gale of commancement of bendaring parod (O Opering Date) Thigmgiday, Magch U7, 2024 Frgay, fpnl 19, 2034

| Dale af expiry of bandering penod (Ofer Closing Dale) Thimgday, March 21, 2024 Frictay, May 3, 2024

| Dl by which &l mquirgrmeants ncuding pawment of corsidaralion wauld be

| camplabed Monday, Apnl 08, 2024 Frictay, May 17, 2024

{regishered or unregistered) af Equity Shares of the Tamgat Company (exeept the Acquirers and the parties to the Share Purchasa Agreement) ane eligible t
| participasainihe Offer any time bedore the glosure afthe Offer
| Thedcquirers aooapt the respansibility for thaindarmation cortained in this &dvertisemend and alse for the obigations of the Acquirers a5 laid down in the SEBI
| [BAST) Reguialions, 2011 and subsaguant amindmants made lhareof AF olhar teems and conddions of e Dffer shall remain unchangad. Thisddweslisemen
| | will also be availabie on the wibsie of SEBI e, wis il ot in
|

| * |fantified Dot s oy e Thed purpose of dede rminin i the narmes of (he shareheltens a5 on such Gale towhom the Letier of Offer would bi senl. Al owners

| Issued by the Manager to the Open Offer

1

&) FINTELLECTUAL

CORPORATE ADVISRNE

ot
Finteflactual Corporate Advisors Private Limited
SEBI| Registration Mo.: INMOOD01 2944
Regd. Off.: 204, Kanishaa Shapping Complex, Mayur Vikar, Phase 1 Exfansion, Delhi - 11008
Tel Ma. +33-11- 45016051 ;
Contact Person: Mr &mif Pun
E-mail: infoi@nielectualgdvizars. com
Website: - werw intalaciuafadvisars.com
Validity: Pesmarant

MANALI

PETROCHEMICALS

Manali Petrochemicals Limited
Regd. Dffice; 3PIC House, 88, Mount Road, Guindy, Chennai - 600 032
CiN: L24284TN1986FPLCO13087, Website: www.manalipetro.com
E-mail; companysecretarvi@manalipetro.com, Telefax: 044-22351058

NOTICE OF POSTAL BALLOT

NOTICE is hereby given for obtaining the consent of the Members
through Postal Ballot for the following proposals as Special
Business by way of special resolutions, (1) approval for
Reappointment of Lt Col (Retd.) Chatapuram Swaminathan
Shankar (DIN: 08397818), as an Independent Direclor of the
Company for the Second term and (2) approval for Reappaointment
of Dr. N. Sundaradevan, IAS (Retd) (DIN: 00223399), as an
Independent Director of the Company for the second term.

Pursuant to Section 110 of the Companies Act, 2013 ("the Act’),
read with Rules 20 & 22 of the Companies (Management and
Administration) Rules, 2014 (the Rules) the said Notice has been
senton 16" April 2024 to all the shareholders whose names appear
on the Register of Members / List of Beneficial Owners as received
from National Securities Depository Limited (NSDL) / Central
Depository Services (India) Limited (CDSL) as at the close of
business hours on Friday, the 12" April 2024 [Cul-off date) and who
have registered their email id with the Company / Depositories. It
may be noted that in accordance with the relaxation granted by the
Ministry of Corporate Affairs vide Circular 09/2023
dated 25" September 2023, the said Notice has been sent only in
electronic form. The Notice of Postal Ballot has also been placed on
the Websites of the Company, RTAand CDSL.

The postal ballot facility through e-Voting is being provided to the
Members in accordance with the provisions of Sections 108 and
110 of the Companies Acl, 2013 read with Rules 20 and 22 of the
Companies (Management and Administration) Rules, 2014 and
Regulation 44 of the SEBI| (Listing Obligations and Disclosure
Reguirements) Regulations, 2015, read with the relevant Circulars.

The Company has engaged the services of COSL to provide the
e-Voting facilities, enabling the Members to cast their votes
electronically in a secure manner. Detailed guidance for
participating in the e-Voting has been provided in the Nolice.

The e-Voting will commence on Wednesday, the 17" April 2024
(9.00 AM.) and end on Thursday, the 16 May 2024
(5.00 P.M.). The e-Voling module shall be disabled thereafter and
not available for voting.

Members who have not received the Motice may download the
same from the weabsite of the Company or may request for an
electronic copy of the same by writing to the Reqistrars and Share
Transfer Agent {(RKTA), Cameo Corporate Services Limited,
subramanian Building, 1, Club House Road, Chennai - 600 002,
Email: investori@cameocindia.com,

Subject to the restrictions under the Act and the other applicable
Regulations, persons who are entered as Members in the REegister
of Members or in the Register of Beneficial Owners by the
Depositories as on the Cut-off dale alone shall be entitled to
gxercise the voling rights.

The results of the voling would be declared as stipulated under the
relevant Rules, informed to the Stock Exchanges and will also be
posted on the Websites of the Company and CDSL.

For any queries or issues regarding e-Voting, please refer to the
Frequently Asked Questions ("FAQS") and e-Voling manual
available at www.evotingindia.co.in undar help section or write an
email fo helpdesk.evoting@cdslindia.com. In case of any
grievances relating to e-\Voting, please contact Mr. Kakesh Dalvi,
Sr. Manager, Central Depository Services (India) Limited,
25th Floor, A Wing, Marathon Futurex, Mafatial Mills Compound,
NM Joshi Marg, Lower Parel (E), Mumbai - 400 013; Email
helpdesk.evoting@@cdslindia.com or Toll free Mo, 1B00 22 55 33
In case of difficulties Members may also contact the undersigned or
the RTA.

By Order of the Board

For Manali Petrochemicals Limited
. Swaminathan

Company Secretary

Placa: Ghannal
Date: 17042024

CIN: Ur4asDL 202 PTCITT 48

FLIBLIC: PNC2 T 1C]

|Mofice is hereby givan that the Folio Mo, DBQ5IE
and Share Carfificata Mo 3053835 for 400 equity
share bearing Distincites Ma. from 444658051 to
4445804480 standng in ha name of Prem Krighen
in the books of Grasim Industies Limitad has bean
lestimisplaced and the advertiser hes apalied o
the Company for igsue of doplicate share
cenificate @ lieu thereol, Any person who kave
claims on the =aid shames should Iodge such.claims
with 1ha Compary's Registrar and Transier agent
KFin Technalogles limited Selertum Tower B Plot
Mo, 31.32, Gachibowll, Flnancial Distriet
Hyterabad 500032 within 15 days from 1he dale

For and on behalf of the Acquirers
Sihi- S Sdi-
| Placo: Dalki Amandeap Singh Paramjest Singh Chhabra  Amarjeet Kaur Sachdeva
| Date: 17.08.2024 A guiirer 1 Acguirer 2 Atquied
NOTICE

Declaration of Distribution (of Income & Capital) (previously Referred as Dividend) Under Axis Arbitrage Fund &

of notice fallirg which tha company wil pracesd
10 15518 -jlupllzﬁl;e ghare cerificabte In raspach of
I Said shares,

Pradip Knghen

Axis Multi Asset Allocation Fund:

Axis Mutual Fund Trustee Limited, Trustee to Axis Mutual Fund ("the Fund®) has approved the declaration of Distribution (of
Income & Capital) (previously referred as dividend) under the Income Distribution cum Capital Withdrawal (IDCW) options of

following schemes, the particulars of which are asunder:

n behaif of Prem Krishan

Flace | Dehi iDeceazed shkanehalder)

PUBLIC

NOTICE
Mofica is hereby given that the Folio Ma. 080927
#nd Share Cartificate No. 3093966 for 400 squity

share beamng Distoclee Mo From $44688451

‘Q‘HH ntum F‘f Record Face Value H'_'m"" bl 10 £42E3E8ED slanding in the name af Vimla Pram

MName of the Schemes /Plans Distribution (of income : April 16, 2024 Krishen in the boaks of Grasim Industrias Limiten

E ca ital} {; er um't]* Date’ 4 per Unrt} (@ per Lll'lit} has boen ksl maplaced and the advarliser has

P P P applied I-:-_ the E_-:lr'1_|:~an:!' lor |ssue ol dupll:a_LIE

Axis Arbitrage Fund - Regular Plan - IDCW Option — 10.9817 || eeeutok s Ay persen e

Axis Arbitrage Fund - Direct Plan - IDCW Option ‘ 11.8459 || |claims wih the Company's Regisirar ans Transfer

— - : “f agent KFin Technologsas Emited Salenium Towar

Axis Multi Asset Allocation Fund - Regular Plan - April 22, 18.5955 B. Piot Mo, 31-32, Gachibowh, Financial District,

IDCW Gﬂﬂﬂﬂ 2024 Hyderabad S0O032 wilthin 15 days Trom {he dale

- 0.15 of nolice falling which tha compary will procead

| Axis Multi Asset Allocation Fund - Direct Plan - 24,1265 I;reissuiI iﬂplhate share certificate in respact of
| . gaid shares,

|DCW Option Pradip Hrishen

# As reduced by the amount of applicable statutory levy, if any.
‘or the immediately following Business Day if that day is not a Business Day.

Pursuant to payment of IDCW, the NAV of the above stated IDCW option of the schemes/plans would

falltothe extent of payout and statutory levy, if any.

The Distribution would be paid to the beneficial owners / unit holders whose names appear in the statement of beneficial owners
maintained by the depositories under the said schemes/plans at the close of business hours on the record date and to the unit
holders holding units in physical form, whose names appear in the Register of unit holders maintained with Registrar and Transfer
Agentunder the IDCW aptions of the schemes/plans as at the close of the business hours onthe record date.

Investors may kindly note that declaration of Distribution is subject to availability of distributable surplus on the record date/
ex-distribution date. In case the distributable surplus is less than the guantum of Distribution on the record datefex-distribution
date, theentire available distributable surplus in the schemes/planis) will be declared as Distribution.

Investors are requested to kindly take note of the abave.

For Axis Asset Management Company Limited
(CIN - UA5991MH2009PLC189558)
(Investment Manager to Axis Mutual Fund)

Place : Mumbai
Date : April 17, 2024
No. :11/2024-25

Managing Director & Chief Executive Officer

On bakalf of Vienle Prem Krishan

|Place : Delhi {Decedzad Shareholtear)

TRAVANCORE TITANIUM
PRODUCTS LIMITED
Kochuvedl, Thingcanzntheparam - 605 024
Phe 04T1-2501533, 2502163,
E-mail: mlipli@gmail.com, rmuttpitd.in

16,04 2024

Supply of Calcium Carbonate Powder
e-banders-are invited in TWO BID system from
gxpenenced Manufacturers [ Suppbars - for the
supply of 3500 MT Calciten Casbonate Powdar.
e-Tender No. :- TTRPICD/CaCO3/2024-25
dated 16/04/2024,
Tender 1D : 2024 TTPL 671844 1

Due dale & time of bid submission &
03/05/2024 up 1o 6.00 p.m.

The tender shall be swbmitied only by online
as e-tender through the portal
v etenders kerala govin.
For more delails, please visll aur wabsile
Sd.-'r- W Iravancoratlanium.com

Gop Kumar Bhaskaran Sdi- HOD {Comml)

EITTIE, 8

Statutory Details: &xis Mutual Fund has beenestablished as aTrust under the Indian Trusts Act, 1882, sponsared by Axis Bank Ltd. {llability restricted
to ¥ 1 Lakh), Trustee: Axis Mutual Fund Trustee Limited Investment Manager: Axis Asset Management Company Limited (the AMC) Risk Factors:

AxisBankLid. isnotliable or responsible for any loss or shartfall resulting from the operation of the schemes.
Putual Fund investments are subject tomarket risks, read all scheme related documents carefully.

I‘AXIS MUTUAL FUND

One Lodha Place, 22™ & 23" Floor, Senapati Bapat Marg, Lower Parel, Mumbai, Maharashtra, Pin Code - 400 013, India.
TEL: {022} 6649 4100, EMAIL ; customerservice@axismf.com, WEBSITE : www.axismf.com.

“"IMPORTANT"™

Whilst care is taken prior to
acceptance of advertising
copy, it is not possible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

financialexp.epaprin

New Delhi




